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O.A. No. // 06/89
BeA N,

DATE OF DECISION 22.1.1293

Joy Luthat Solanki and others Petitioner

dl’la’_ l PeSeHanaa

Advocate for the Petitioner(s)

Versus
Union of India & others Respondent
Shri akil Kureshi Advocate for the Respondent(s)

CORAM :

The Hon’ble Mr. NeVeKrishnan

Vice Chairman
The Hon’ble Mr. R.C.Bhatt
Member (J)
1. Whether Reporters of local papers may be allowed to see the Judgement ¢ L—

2. To be referred to the Reporter or not ? <

3. Whether their Lordships wish to see the fair copy of the Judgement ? «

4. Whether it needs to be circulated to other Benches of the Tribungl 7 <
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\ see0celooves

l. Joy Luthar Solanki,

2. Robert Ce.Christian,
Divl.Secy.All Indial postal
Employees Union,
Class III, a&hmedabad city Division,

mhxm‘.;;&dbufk ° e oo APPL TANTS

(Advocate : Mr.P.S.Handa)

versus

" Union of India,

Notice to be served through
Director General of Post and
Telegraph, Sanchar Bhavan,
Parliament house,

N Dn:l;k"i..

2

)

Chief Post Master G neral,

Ahmedabad LA
- e e e s o RESPONDENTS

(advocate : Mr.Aakil Kureshi)

Per s Hon'ble Mrl.R.C.Bhatt

Member (J)

MLePeSeHanda for the applicante.

Mr.akil Kureshi for the respondcntse.

le The applicants ( members of All India

Postal Lmployees Union, Class III, Ahmedabad City
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Division) working as Postel Assistants under KTP
scheme i.eo Reserve Training Pool scheme, shown at
Annexure &/1 have filed this application under scction
19 of the administrative Tribunel Act, to direct the

respondents to pay the ariears from the date of

dppointment of cach applicant equal to the difference

Of the pay between the hourly rate paid to the
applicants and the regular pay dreawn by the permanent
Postal assistunts on the basis of Hon'ble Supreme
Court judyment as well as on the judgment delivered
by this Tribunel vide annexure A/3 and Anncxure A/4

respectively as the applicunts are similarly situated.
2. ~«The gespondents have filed detailed reply.

G At the time of hearing of this applicatio
s

n Y

the learned advocateSfor the parties submitted that

the present application can be disposed of on the
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tions yiven in the cas. of Shri HeRoKami
and others VEeIsus Union of India «nd others
in 0eA.192/90 decided on 7th December, 1992 as the
present cuse, In view of the this aupmisa'{n made
by the luu;ﬁu; counsels for the parties, the application
is disposcu ©f by giving the identical directions

which this Tribunal gave in the matter of Shri N.K.kami

and. others VELrsus Union of India and

&\J others in Ue.4.192/90
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3. ORDER

The application 44 partly allowed. We
dirccet the respondentx nd.2, Chief Post Master
Gcﬁeiml, Gujarat Ciccle,ahmedabad to treat the
present @pplication filed before us ag roprescntatiﬁn
@s evidence filed before the said authority and to
consi&c; it on merits, in the lisht or the decision
of this Tripunal in T.A./218/87 & copy of which is
pPruduced at aAnnexure a/4 in this cuse, and then to
pass the speaking OlddL'dftG; considering the
 tepresentations oif the applicants within a period
Of 2 months from the dace of receipt of copy ot this
order, If any of the upplicunt is aggrieved by the
ultimate order passed by the second respondent, he

be

would /at liberty to approach this Tribunal according
to law. The applicants should forwara the enclosures
and the copy otf the order of this Tribunal to
sccond rfesponiecnt to cnaple the swid authority to
dispose or the ctase within this stipulatea period,

NO order as to costs.
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(keCeBhatt) (HeVeKrishnan)
tMember (J) Vice Chairman



